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6692 26.4.9 A CO) f th1 order be sent 
to CP No.3 along with the notices hp 
through a Special ?ssenger at the 
cost of the petitioner in O.Jo.231/9 
(M.P.IjThaljk) who would deposit .7O/ 
in Cash in the Cash Section during the 
course of the day and the sam, may 
remain in the suspense account to be 
paiL to the 8p.ci*l Peon who would 
carry the orders along with the notice 
A ccpy of the order along with the not 
b2 sent to other opposite parties by 
)ost$ and a copy of the order be also 
made availbl, to the counsel app.arin 
in each of the cases and also to Mr.Asl 
Mishra# learned Sr.Standing Counsel to 
enable him to take instructions, 
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